
HIGH COURT OF JUDICATURE AT ALLAHABAD 
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 46 of 2026

Court No. - 1 

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. None appears on behalf of the petitioner to press this public interest 

litigation.

2. Sri Manish Mishra, learned Standing Counsel has instructions to inform 

the Court that though the petitioner claims to have filed objections to the 

tentative voter list but none has been received by the election authorities. 

Election Commission has not even been impleaded as an opposite party 

though District Election Officer, Bahraich has been impleaded.  He also 

informs that time for filing objections and their disposal is from 

07.01.2026 to 20.02.2026.

3. In view of the above, we dispose of this petition with the observation 

that if any person is aggrieved by the impugned voter list, he can file 

objections before the competent authority which shall be considered as 

per law.

January 27, 2026
Shanu/-
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